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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(SPecial Original Jurisdiction)

WEDNESDAY, THE THIRTIETH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HQNOURABLE SRI JUSTICE J SREENIVAS RAO

Sveda Shaista lrfan, D/o sved lrfan Ahmed Abbas, Aged about 24 years' Occ

itlOent, R/o H.No. 17-1-181112313, AL Jabri Colony, Yat(utpura, HyoeraDao.

.,.PETITIONER
AND

1. The State of Telangana, represonted by its Principal Secretary' Medical anq 
-' nJiriii?Iriiu Vv"E;;B;pirtmeni' se6retariat BLlldlnsq' Hvdorabad'soo 055

z. iiir"ii lia?rravina Rao Uriiveisity of Health Sciences, Represented by its

Registrar. warangal 
...REspoNDENTs

Petition under Article 226 of the Qonstitution of lndia prayinq that in the

circumstances stat€d in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction more particularly one in

ths nature of Writ of mandamus declaring the action of the respondents

particularlythe2ndreEPondentlnnot;consideringthepetltionerrequestfor

exercisingweboptionsfotadmissionintoBDScourseunder|tr!anagementQuota

BandC/NRl-Categoryinnextphaseofcounselingfortheacademicyear2o24.

25asillegal,arbitrary,unconstitutionalandconsequentlydirecttherespondents

lo consider and permit the petitioner fol exercising web options for admission

into BDS course under Management Quota -B and c/NRl category for the

academic year 2024-25 in next phase of counseling'
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Between:

lA NO:1 oF 2024

PetitionunderSection,l5lCPCprayingthatinthecircumstancesstated

in the affidavit filed in support of the petition, the High Court may be pleased to



direct the 2nd respondent to consider the petitioner request for exercising web

options under l\/anagement Quota -B and C/NRI Category for admission into

BDS course in the next phase of counseling for the academir; year 2024-25,

pending disposal of writ petition.

Counsel for the Petitioner: SRI L.RAM SINGH FOR SRI ANJANAYULU
YADANABOYINA

Gounsel for the Respondent No.1: SRI T.RAMESH, AGP FOR MEDICAL
HEALTH & FW

Counsel for the Respondent No.2: SRI G.RAVI FOR SRI A.PRABHAKAR RAO,
SC FOR KNRUSH

The Court made the following; ORDER



-

i"'' /., ,/

THE ON'BLE THE CHIEF IUSTICEAIOKARADHE

AND

THEH N'BLE SRI TUSTICE I.SRE RAO

Vrit Petition No -30600 of 2024

ORDER fpr. r,le Hrn'ble the Ckef lu:tice AkkAradhe)

Mr. L. Ram Singh, learned counsel represents

Mr. Anjanayulu Yadanaboyina, leamed counsel for the

pebtloner.

Mr. T. Ramesh, learned Assistant Government Pleader

for Health, Medical and Family !flelfare Department for

respondent No.1.

Mr. G.Ravi, learned counsel rePresenting

Mr. A. Prabhakar Rao, Iearned Standing Counsel for IGIoii

Narayana Rao University of Health Sciences (rereinafter

referred to as 'the University) appears fot respondent No.2.

2. With the conseflt of the parties, the matter is heard

fina1ly

3. In this wtit petition, the petitioner inter alia has prayed for

i

the following relief:
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"Iror the rcasons stated above, it is prayed that this

Court may be pleased to issue an appropnate writ,

orde r: or direction, more particulady one in r:he

nature of rvrit of Mandamus declaring the action of

the rcspondents particulady the 2"d respondent in

not considering the petitioner request for exercis;ng

web options for admission into BDS coursc uncler

Management Quota "B & C/NRI" category in n,:xr

phase of counscling for the academic year 2024 25

as illegal, arbita.ry, unconstitutional and

conse-cuendy direct the respondents to consider and

perrnit the petitioner for exercising web options fbr

admission into BDS course under Management

Quota "B & C/NRI" category flor the academic year

2024-25 in next phase of counseling and pass such

other order or orders as this Court may deem ht and

propcr in the circumstances of the case."

4. Learnecl counsel for the petitionet submitted that

inadvertently, the petitioner could nor upload for 'B & C/NRI'

category. Therefore, the petitioner approached respondent

No.2 to consjder her tequest under'B & C/NRI'category, but

!l
r

respondent lrlo.2 is not considering the request of the
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petitioner to seek admission against Management Quota 'B &

C/NRI' category seats. Fle further submitted that the petitioner

be granted hberry to submit a representation to the Universiry

and the University be directed to decide the said tepresentation

in a time bound marrner.

5. Learned Standing Counsel for the University submitted

that the last date of registratior' was 23.08.2024 and thereafter,

merit list has been prepared, which shall be published at the

Ume of rndicaung the web options. Flowever, it is fairly

submitted by him that in case the petitionet submits a

representation, the same shall be dealt with by the University in

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ Petition is disposed of with liberty to

the petitioner to submit a tepresentation before the University

with regard to her grievance. Needless to state that in case such

a representation is made, the University shall decide the same
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a perird of three (03) days thcreafter. It is made clear

that this Court has not expressed any opinion on the metits of

the matter

Miscella-neous applications, if any pending, shail srand

closed. There shall be no order as to costs

//TRUE COPY//

SD/-N. SRIHARI
ASSISTANT REGISy'RAR
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The Principal Secretary, Medical and Hdalth Family Welfare Department,
Secretariat Buildings. Hyderabad, State of Ielangana -500 055
The Registrar, Kalojl Nararayana Rao University of Health Sciences,
Warangal.
One CC to SRI ANJANAYULU YADANABOYINA, Advocate [OPUC]
Two CCs to GP FOR IvIEDICAL HEALTH & FW, High Court for the State of
Telangana, at Hyderabad [OUT]
One CC to SRI A.PRABHAKAR RAO, SC FOR KNRUHS [OPUC]
Two CD Copies
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HIGH COURT

DATED:3011012024

ORDER

WP.No.30600 of 2024

DISPOSING OF THE WRIT PETITION
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